In the Central Administrative Tribunal; Hyderabad Bench

At Hyderabad

oA .878/96

Between
N. Vijaya Bhaskar

and

Secretary -
Government of India

Dept. of Personnel & Training
North Block, New Delhi

2. Under Secretary

Govt. of India,

Dept. of Personnel & Training
North Block, New Delhi

3. Union public Service Commission, rep. by its Secretaf

Dholpur House, Shahjahan Road
Wew Delhi 110011

4. S.V. Rasi Vishweswara Rao
R/0 54-C, Vengalraonagar
Hyderabad 500038
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Counsel for the applicant
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Counsel for the respondents
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N,R. Devaraj
Sr. CGSC

HON. MR. JUSTICE MG CHAUDHARI, VICE CHAIRMAN ﬁkﬁ%;/,»

HON, MR. H. RAJENDRA PRASAD, MEMBER (ADMN,)
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0A.878/96 dt.5-3-97

Judgement

Oral order (per Hon. Mr. Justice MG Chaudhari, VC )

Mr. A. Satya Prasad for the applicant. Mr. N.R}

Devaraj for the respondents.

1. DPursuant to our direction dated 5-2-1997 Mr. Siya-

sailam, Dy. Secretary to Governmentof India, Départm nt
of Personnel and Training, has appeared and has tend[red
a detailed note on the basis of which the learned sepior
standing counsél has ma%#gis submissions. In the lipght
of the note wa'heard the submissions of Mr. Satya Prasad,
the learned coﬁnsel for the applicant. -
'2.@W\fhg pésition emerging from the discussion tﬁat took
place it was found extremely difficult to grant any relief
to the applicant. We may add that we feel sorry for the
applicant who has been victim of unfortunate.situation
wherein despite having passed the examination he is junable
to get allocation for want of vacancy. For a persorn like
the applicant this would be.a'frustrating experienci. We
have therefore examined the questibn involved very Aeti-
culously in or&er to find out whether we can extend [some
helping hand to the applicant. We haveﬁregrét that |we are
unable to do s0 within the frame work of the law.
3. The learned counsel for the applicant.realisinq the
Vutter futility of inviting an uncalled for .‘;1dv.z@erseJ[;':riﬁi':if“;W1
had consultation with the applicant and we are now informed
that the applicant seeks withdrawal of the OA. In fhése (he

circumstances we feel that the applicant has been well

advised in making this request.
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4. In the result, on the application made on behalf

of the applicant, the OA is allowed to be withdrawn %nd
is disposed of. We thank the Deputy Secretary, Mr.
Sivasailam for assistance rendered. MNo order as to gosts.

WA
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(M.G. Chauahari)
Vice Chairman

Dated ; March 5, 97
Dictated in Open Court
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GeeB78/96

TO
1. The Szcretary, Covi.of India,
Deyrtl.of Personnel and Treining,
North Block, Wew Z&lhi.
2. The Uncder secretary, o
Ceveanf India, e t.of lersconncl
and Training, Korth olcck, Hew palhi,.

3. The Secretery, U,P.5.C, Shehjshan Eoad,
Chelvur louse, iow Imlki-il.

4, One cory to Mr,h.datya Prasad, Advoecate, Cal.Hud,
Se Cne copy tO MruN,befbvraj, Sr.lGSC. C.l.Hyc.
6. ne c{)LY to e .K. (-.’75) Cf\'i'.i'lyﬂ.

7+ Cne =218 Corye.
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T COURT
TYELD BY " CHECHED BY
COMPAKED 37 ' APPROVED BY

IN THe CLdTRw ADHINISTRATIVE TRIBUNAL
' RULERAEAL BRJCH AT HYLERABAD
* +TH: LON'BLE MR.JUSTICE M.G.CHAUDHARI-
, | VICE-CHATRMAN

: AND/__
THE HON'BLE MK.H.RAJENDRA PRASAD
MEMBER{ ADMN )

.
. Dateqs 5 < -1997

ORDER /£ KUDGMENT

M.A./R.A/C.A. NoO.
Ny

; O.A.Noa 8"} B?cxé «

TcA.NO: . (.hf'P.' )

Admityed angd Idterim [drecthkons
issuga.

allowed.

ww

' Disml sed.

D:Lsrn se'd

as withdrawn.
Dismissed for defayit.
Ordeted/re jectegd,

pvm. ' . No order as to costs.
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